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CENTRAL ADHINISTRATIVE TRIBUl"L 
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ORDER  SHEET 

Original Application No 
Misc. Petition No. 
Contcm -pt Pc- t- ition Y:To.-'- 
	 P 316/01 Rev.i(-w Application No-. 
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Not e is 0--E the Registry 	Date 	 Order of the Tribunal 

21.11.02 Heard Mr. A*Ahmed. learned 

counsel. for the applicant. 
W'~L4 Issue notice to show cause as 

to why the contempt proceedings 

shall not be initiated, 

List on 	23*12,2002 for orders. 
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23 *12-02 	Mr. B.C. Pathak, learned Addl. 
C.G.S.C. appearinq on behalf of the 
respondent Nos. 1 and 2 stated that the 

part of the order *as complied with 

and relevant steps are being taken to 
c  n a ply with the other parts. Mro A*Sarma, 

learned Sr. Advocate assisted by mrs. a. 

Dutta entered appearance on behalf of the 

respondent NO.3. Mrs. B.Dutta, stated 

Aspondent is f iling written that'the r 

Statement and fcr that purpose sought for 

some time. 

List on 13.2-2003 for orders. 

Member 	 Vice-Chairman 
mb 

13.2 0 2003 	 Heard Mr. A-Ahmed4 learned 

counsel for the.applicant, and also Mr. B4 

c o  Pathak s  learned.Addlo ex.s.c. (qho has 

appe -No ared on behalf -of .  the respondent s. 

and 2 sRxd Mrs. B. Dutta, learned Govt. 

Advocate for the State of Meghalaya who ',has 

appeared on behalfiof the res~ondent No.3. 

-G-S*'C- Mr. B.C. Pathak, learned.Addl. C 

stated that the order is duly complied 

with and in course of the day he is filing 

the reply. Reply has been'submitted by 

the respondent No.3. 
u  'Put p the matter again on 

17.2.2003 for further orderse 

A~ 

Vice-Chairman 

mb 
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COP.  59/2002 

17*2*2003 Present : The Hon'ble Mr. Justice Do 
No Chowdhury. Vice-Chairman 

The Hon'ble Mr. S. Biswas, 
Administrative Member. 

Heard Mr. A.Ah~med, learned 

counsel for the applicant and al$o Mro, 

B*C* Pathak, learned Jkddl. C.G.S.C. for 

the respondent Nos. I and - 2, Mrs.. J3. 

Dutta,.'learnedrG-ovt-. 'Advocate! for,thd 

State of Meghalaya for the respondent 

No.3- 

Perused the reply submitted 

by the respondents. On perusal of the 

pleadings, we find that the order of 

the Tribunal is duly complied with. 

Therefore, question of continuance of 

the proceeding doesnot arise. The 

proceeding a is accordingly clossed. 

mb 

Member 

.---5 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI  BENCH :  GUWAHATI 

C~Contempt Petition No. 5 	/2002 

In O.A.No.396/200i 

In the matter of: 

V) 

An application under Section 17 of the 

Administrative Tribunals Act, 1985 for initiation of 

a Proceeding for Contempt of Court for wilful and 

deliberate violation of the order of this Hon'ble 

Tribunal dated 16.8.2002 passed in original 

Application No.396 of 2001; 

-  AND -  

In the matter of: 

Shri Clement Shangma, 
Retd. Youth Coordinator, 
Nehru Yuba Kendra, Tura, 
Meghalaya - 794002. 

....... Petitioner 

- Versus - 

The Secretary to the Government of India, 
Ministry of Human Resources Development, 
(Department of Youth Affairs & Sports), 
New Delhi. 
The Director General, 
Nehru Yuba Kendra Sangathan, 
(Department of Youth Affairs & Sports), 
Ministry of Human Resources Development, 
Indira Gandhi Indoor Stadium, 	.0<1 

New Delhi-110002. 
The Chief Secretary, 
Government of Meghql-,~ y,a, 
Shillong. 

Contemners/Respondents 

0 
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The humble petition of the petitioner above 

named- 

Most respectfully sheweth:- 

That the petitioner/applicant approached 

this HonR'ble Tribunal in O.A.No.396/2001 

challenging the action of the respondents for non-

payment of his Pension, Leave Salary, Gratuity and 

other pensionary benefits. 

That the said case was duly contested by the 

c ont emners/ respondents. However, after hearing the 

parties, this Hon'ble Tribunal was pleased to allow 

the application vide its order dated 16.8.2002 

directing the contemners/respondents to pay the 

p  i t 4 et 	oner/applicant-  all his pensionary benefits and 

also to pay interest as per rules on the amount from 

the due date of pensionary benefits. 

A copy of the aforesaid order dated 

16.8.2002 passed in O.A.No.396/2001 is 

annexed herewith as Annexure-'A'. 

That after passing the aforesaid order dated 

16.8.2002 the pet it ioner/appl i cant obtained a copy 

of the same and submitted an application to the 

contemners 	 praying for release of his 

dues. The applicant also annexed a copy of the order 

dated 16.8.2002 passed in O.A.No.396/2001 alongwith 

application 	 But the s a i d 

contemners did not take/initiate any action on the 

same in clear violation of the order of this Hon'ble 
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Tribunal. 

It is mentioned here that your applicant 

begs to state that for the last ten years he has 

taken loans from his relatives and friends to 

maintain his family. The situation has now further 

deteriorated due to the non-payment of the loans 

taken.by  the applicant earlier and nobody is willing 

to.extend any further monetary help to him. Day by 

day, it is becoming very difficult for the applicant 

and his family members to survive due to acute 

financial hardships. 

That your applicant submits that he is 

running from pillar to post for getting his 

legitimate pensionary benefits bu till today the 

respondents have not taken any sympathetic view in 

the matter. 

That in view of the facts and circumstances, 

the petitioner submits that the contemners have 

deliberately and wilfully violated the order of this 

Hon'ble Tribunal and thereby have made themselves 

liable to be prosecuted for Contempt of Court. The 

Hon'ble Tribunal may, therefore, be pleased to draw 

up a proceeding for Contempt of Court against the 

contemners and punish them accordingly for ends of 

justice. 

That this application is mace bonafide and 

in the interest of justice. 
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In the premises aforesaid it is thus humbly 

prayed that your Lordships would be pleased to admit 

this petition, issue notice upon the Contemners and 

draw up proceeding for Contempt of Court against 

themf or wilfully and de 14  berately violating the 

order of this Hon'ble Tribunal dated 16.8.2002 

passed in O.A.No.396/2001. 

- AND - 

Cause or causes being shown and upon hearing 

the parties be pleased to punish the Contemners as 

per provision of law; 

- AND - 

Pending hearing of this petition be further 

pleased to direct, the Contemners to appear 

personally before this Hon'ble Tribunal on each date 

of posting of the case. 

And for this, the petitioner shall ever 

pray. 

VROT CRA-PLCIQ 

Affidavit... .......... 
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Draft Charge 

Laid down before this Hon'ble Tribunal. for 

wilful non-compliance of Judgment and Order dated 

16.8.2001 passed in O.A.No.396/2001. Therefore, the 

Hon'ble Tribunal would be pleased to impose penalty 

upon the alleged contemners for *non-compliance of 

the Judgment and Order dated 16.8.2002 in O.A. 

No.396/2001 and further be pleased to pass any other 

order/orders as deem fit and proper. 
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- C ,  

A  F F  I D A V I  I 

i t  Shri Clement Shangma, Retired Youth 

Coordinator, Nehru Yuba Kendra, Tura, West Garo 

Hills, Meghalaya-794002 do hereby solemnly affirm 

and say as follows:-. 

That I am the petitioner in the instant 

petition and as such conversant with the facts 

and circumstances thereof. 

That the statements made in this affidavit and 

in paragraphs 1, 2, 3,v.4, dP e&d 	of the -4 

accompanying petition are true to my knowledge 

and the rest are my humble submissions before 

this Hon'ble Tribunal. 

And I sign this, on this 	 day of 

November 2001 at Guwahati. 

Deponent 

entified by: 

A 

Advocate 

rM 



CENTRAL ACMTHTSTRATIVE TRI[';1JNjj,, GTAIARATT 73,CNC:1-1. 

!1,A]. t'j,plic"Itiorl No-3 0 6/2001. 

THE HQN'BLL MR- K. K. SHAPJ4A *  XU41NISTRATIV4 MEMBER. 

Shri CILML111t Sij.- .111 gM a  
Retd. Youth Coordinator 
Nehru 

' 
Yuba Kendra, Tur,& 

West Garo Hills 
Meghalaya - 794 002. 	 Applicant. 

nY Ar1vrx,,nj-.m Mr-A1111 Ahinivi. 

The Union of India represented by 
the Secretary to the 0overnment of India 
Miniat;ry of )jut(lat j  Resoutces Lx!vulopmenL 
(Department of Youth Affairs & Sports) 
Nev~ Delhi. 

The 'Director ceneral 
Nehru Yuba Kendra 34ngathan 
Department of Youth Affairs & Sports 
Ministry of Human Resource DeVelopment 
Government of India 
J*N.Stadjum, New Delhi. 

3 4o The.-GoverrviienL Cf Meghalaya 
Represented by tile the chief Secretary 
GovernmenL of Meyhalaya 
Shillong. 

4. Nehru Yuba Kendra #. Tura 	 Respondents 

V 
0 R D E R 

.§H&BMA K-K.(A ,X1N-MD113ER)  1. 

This is an application undpr section 19 of the 
AdMinistratjv(,, Trl

~ 111 11;0.8 Act, 1905 prqyjj- j ~ j  f:0 1- ~~ (A  
1) vyrw ,  n k. 

Of pensionery tmnefits due to Lhe'applic;jr)t w-e-f. 31-12. 
1990. The applicant has claimed interp On Lhe 

an101jnt due to him. 

The applicant joined as Assistant Reliei Reha-

bilitation Officer under the Government of Meghalaya in 

the pay scale Of Rs-225-600/- on 22.5 -19 -71. After closin g  q — 
down~hjs office in November, 1972, the applicant was re-A' 
appointed as inspector of Border Trade on 3.11 1 97 2 11 nd ce r 

the Department 0 . f Home and Passport, rx;vernment. of Megha-

laYa. He servrid there till 30-5.1973. On 23.5,197.3. tho 

Contd./2 

a 



2 

11chru Yuva 

Kendra 	Tk:Ir; l ,,(-,, jjj:c) Villfl, MeghalaY ~-t Which carnur, ui,jd(...c thr,  

i ro ,  fi 	nnvo 1 - 11 till ,  - I I 	 I 

Y' "I It 

hrivil I t111 , 14,51 Iny 0-jilt. L11 1 1 1 )(Iti w3tviu- ti t1l'u-It- 1 	Iit-1111.1.1 Y11VII I((-71j(11'r1 

Tura, Garo Hills w.e.f. 1.6-1973. The Welf- are Ass'oc.iation 

- a  of the Youth Coordinator of the Nehru Yuva Kend. approci- 

ched the Principal Bench of C-A,T., Nc!~ W Delhi for permanent 

qbcrwr' ~Ar-lh -IF 	 tjoil l .i- r  .1 1 , 	~j 1Z., V  4 -,  f 	
hilij j 1 - -`tllo=t3b 

The Union of India filed an S.L*P, against the o' rd4!r of 

Principal nenCh. Tho s,iiiij 	W ,11; llltlmiltnly elinmisnir-1. 

Thc,  applivant took ru-tirernent from Govt. oj India service 

on 11 1.12-1990o The applicant applied for pla nsionery benefits 

due to"him, The applicant has not been paid the pensionery 

benefita'on the ground that ..his service with Meghalaya 

Govt. remained unverifidd. Heno.-e this application. 

2. 	Heard Mr-A-Ahmed, learned counsel for the Ippli- 

cant and also mr-B-CePathak, learned Acicil.c.G.S.C. for the 

respondents. Though numerous opportunities were given to 

the respondents, no written statement was filed eithor by 

respondent NO*2 i.e. The Director General, Nehru Yuva Kendra 

Sangathan, Deptt- of Youth Affairs & sports, Ministry of 

Human ResourceS Develppment, Govt ,  Of India. New Delhi and 

respondent No.4 i.e. 1jehru Yuvbt Kendra, Tura and also res-

ponden't NO-3 i.e. Government of Meghalaya# Mr-B-C-Pathak, 

Addl*C.G.S.c. su)wnitted that he had made attempts to obtain 

instruction from the respondentse In this regard *  he referred 

to his letter dated 15-11-2001 to the secretary, Govt. of 

India.- Ministry of Human Resources Development s  Deptt. of 

Yourth Affairs & Sports, New Delhi and his letter dated 

22.3.2002 to the Nehru Yuva Xendra, Tura, West Garo Hills, 

Tura - 794 002, meghalayao However, he has not got any 

rusponse in the matter. 

Cr;n W 
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3. 	
1 
have Perused the applic,, tion  

'J 0  CU M E-,  n t -L, 	 as well 18 t 
f"e(I WiLh the 

appllc ':3t iOn- The undis 	Ile Is that the 	 T)uted fact 4PPlIcant was an employee 
Of the Nehru yu  Rendr a., Sangath an 	 va 

Who. retired on 31 -12.1990. Tile al)pl,can 
. 

t has not been Paid even provisional 
d1rected by tile Tribunal 	

pen8lon even thoijuh 

~

OPPIIcant was central 	
order dated 20-3-2002* The 

him was  pe ns ' ionable. 
Govt * emlPloYee and the Post hel(i by  

written "ta 	
As  the respondents have not 

fi led the 'Ment- It is difficult  tL  
c ,1 tJ on" 

I on merit- At the same tIm 
I 

 e 
to cl ISPOse r,)i-- the 

ca 	 the fact that the  
nt retired on'31-12.1990 and has not been 

Pikid bene 
fit'  80  far cannot be Ignored. It 

rest of,just, 
ce. if-  a directi o  ' 	

'Ould be  -in the Ante- 
n is Issued to to  dispose Of the pension M,t 	 the responcle ,nts  

the 
- 
re' 	 ter of the 

	

E
pon dents are directed 	 aPPlic-lant. Acc-:ordlngly 

matter,of 	 to  dispose a± 

' il nt as pe-r 	
the pe ns i on  

the app"L  
months from the date 

of receipt 	
within 0  porlod of t wo  

the Cr IgInal Applica 	
Of the ord,-~r - A C OPY Of 

sent 	 tion filed by the 
applicant may also  bL  to the respondent 

are also directed 	
s alon g wIth the Order. The r'esponcients  

the applicant as 
to-PaY interes 

t as Per  applicable rate to  Pe r rules 
on the amou nt from th,L  

Of  Pa '181 0nery bonefits.  
ue (late  

The 	
! - ;I ti on 

I 
 is tr Oat 

ed as allowe d .  
.111.11 1 	0 	111WIlkl, 	) . 	li" 	11.) 	, ) ,1 

Sd/MEMBER (ADM) 

k . , 
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I 	-C-ENTRAL-ADMINISTRATIVE TRIBUNALI 
GLWAHATI BENCH: GLWAHATI 	 I D 

"0 c 

CDNTEMPT PETITION NO. 59/2002 
IN O.A. NO. 396/2001 

Shri Clement Shangma 	 ... Petitioner 

_Vs- 

Secretary to the Govt. of India, 
Ministry of Human Resource Development, 
Department of Youth Affairs & Sports, New Delhi 
& Another 	 ... Respondents 

(Affidavit-in- reply to the C.P. No. 59/2002 filed by the respondents no. 1 

and 2). 

1, Shri P-40-yt L'& 64UAA 	son of 

aged about 46S-  years, at present working as ~Z~ "z 

in the office of the 	Yu" VaAA~Zyt 

being competent and duly authorized, do hereby 

solemnly affirm and state as follows : 

That the copies of the above noted C.P. No. 59/2002 (hereinafter 

referred to as the "petition") have been served on the respondents. The 

respondents have gone through the same and understood the contents 

thereof. 

That it is being a matter of contempt and certain draft charges 

alleging violation of court's order and also to impose punishment for such 

violation have been framed, the petitioner should have named the 

respondents in the petition. But, instead of doing so he has implicated the 

answering respondents by their offices and not by personal names. 
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Ow"I 0 

4 	Ar 	 O\ 

Therefore, the petition suffers from legal defect as required under rule 

5(i)(a)(11) of the CAT(Contempt of Courts) Rules,1992 and is liable to be 

dismissed. 
11 ~1 
if, 	

3. 	That the statements which are not specifically admitted by the 
respondents, are hereby denied. 

	

4. 	That with regard to the statements made In paragraphs I and 2 of 

the petition, the answering respondents state that on receipt of the copy of 

the order dated 16.8.2002 passed in O.A. No. 396/2001, the respondents 

took up the matter at the appropriate level through different channels 

including the Youth Co-ordinator, Nehru Yuba Kendra, Tura (Meghalaya.). 

On receipt of the said order passed by the tribunal, the competent authority 

immediately took steps and send the Pension Papers (Forms) and No Dues 

Certificates to be filled and completed by the petitioner/applicant for 

settlement of his pension matter. This was done vide letter no. 

NYKS/PEFtS:Emp./07-1643/02 dated 19.12.2002. 

A copy of the said letter dated 19-12.2002 is annexed as 

Annexure-131. 

5. 	That as a first step and having no other alternative in absence of full 

information and claims paper for pension from the petitioner, the 

respondents considered the case of the petitioner and accorded sanction 

for provisional pension from the month of November,2002 pending 

settlement of the pension case of the petitioner. On the basis of the 

material available with the respondents, the respondents are paying a 

monthly provisional pension of Rs. 3242/- per month to the petitioner w.e.f, 

Novernber,2002 onwards. This was done vide letter dated 20.12.2002 by 

which the first demand draft showing the payment of provisional pension to 

the petitioner was communicated. 



qr- 3- 

The Pension Papers (Forms) were formally communicated to the 

petitioner by the competent authority vide letter no. NYKS/PERS:PEN,/07- 

1643/2002 dated 19.12.2002. On the receipt of the said required 

Forms/Pension Papers the petitioner could fill up the same only by 

7.1.2003. At the initiation of the local authority only the said Pension 

Papers could be collected from the petitioner which were also not 

completely filled up/answered as required by the department. However, the 

local authority arranged to forward the same through proper channel on 

the same day. This was done vide letter no. WKT/Admn/38/2001 - 

2002/652 dated 7.1.2003. Then the authority at Guwahati on receipt of 

the said documents from the local authority, immediately forwarded the 

same to the competent authority on 13.1.2003. 

In view of the above facts and the circumstances, the settlement of 

the pension of the petitioner is under active consideration. But it is 

pertinent to mention here that the fact of submission of incomplete form 

submitted by the petitioner has already been brought to the notice of the 
fl'l 

petitioner by the letter dated 1 Vn January,2003 itself as the copy of the 

said letter was duly endorsed to the petitioner. Therefore, it is the 

petitioner, who will help the department In settling the matter with his 

personal assistance and also filling up the forms completely as per 

requirements. Any delay attributable shall not be for the respondents 

J 	
rather, it would be for the non-action of the petitioner. 

VI 
The copies of the letter dated 20.12.2002 along with the 

photocopy of the Demand Draft, letter dt. 19.12.2002, 

7.1.2003 alongwith Pension Papers and the letter dated 

13.1.2003 are annexed as Annexure- R2 (series) and R3 

(Series). 

6. 	That with regard to the statements made in paragraphs 3, 4, 5 of 

the petition I say that in view of the above facts and circumstances of the 



matter and more particularly for non-furnishing of the records by the earlier 

employer, i.e. the Government of Meghalaya, the matter was delayed 

despite the goodwill and sincerity of the answering respondents. 1, 

therefore, respectfully submit that the allegations made in this paragraphs 

are not factually correct. 

That with regard to the statements made in paragraphs 6,7 and the 

prayer portion of the petition, I say that the answering respondents are 

discharging their duties as per provisions of law and they have taken all the 

possible steps as quickly as possible in settling the matter of the petitioner. 

However, it is now explicit on records that the petitioner himself has taken 

sufficient time in completing and submitting the forms at the persuasion of 

the respondents. In spite of all this fact, the petitioner has once again let 

some lacuna in filling up the forms and which are yet to be corrected and 

filled up. In spite of getting the notice of such defect in the pension papers 

submitted by the petitioner, the petitioner is now sitting upon the matter 

and not taking any steps up till now since 13th January,2003. However, the 

respondents are hopeful that the petitioner will come forward in helping the 

department for settlement of his pension claims. Under this circumstances, 

there is apparently and clearly on evidence that the order passed by the 

Hon'ble Tribunal has not been violated or disregarded in any form or 

manner as alleged by the petitioner. Therefore, the contempt petition is 

untenable in the eye of law and is liable to be dismissed. 

That I also respectfully submit that in case this Hon'ble Tribunal 

comes to a finding and holds that the answering respondents are otherwise 

liable for contempt of courts; in that case, I hereby seek unqualified apology 

to this Hon'ble Tribunal and to exonerate the answering respondents under 

the facts and circumstances of the case. 

That the Hon'ble Supreme Court in a plethora of decisions has held 

that a casual, bonafide action shall not amount to willful disobedience to 
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constitute contempt of court. In the instant case if there was any delay, that 

was nothing but some action which is casual and bonafide in nature. As 

indicated hereinabove, rather it is the petitioner who is not coming to put 

up his claim in a perfect and complete manner with the information available 

with him and the delay, if any, is being caused by him only. In this 

connection, however, I respectfully submit that the answering respondents 

have complied with the order passed by this Hon'ble TribunsJ as warranted 

by the facts and circumstances of the case. The order would be fully and 

finally complied with as and when the petitioner co-operate and co-ordinate 

with the answering respondents in settling the matter by furnishing all the 

information as required by the fbrms/Pensions Papers. 

10. That the statements made in paragraphs 1,,a ) 	ftcl S are 

true to my knowledge and believe, those made in paragraphs 4 0."16-  

being matter or records, are true to my information derived-

therefrom and the rest are my humble submission before this Hon'ble 

W 
	

Tribunal. I have not suppressed any material fact. 

And I this affidavit on this 13 th day of February,2003 at Guwahati. 

ed.by  me 	 Deponent. 

Solemnly affirmed and signed before me by the 

deponent, who is identified by Sri rb . C, . PO  k iA&, ~, 

advocate, on this 3 tj,~ day of February,2003 at 

Guwahati. 

MAqWmte/Advocate. 
P 
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NEHRU YUVA KENDRA, SANGA:rHAN v 

	

TVMffTTR-4~ ~77,24T 	an Autoli-07710"s Body under the 

	

-SzR WrZfTFR 77T !Z-MF1 -9 --,:TT—c-T-TT 	Ministry of Youth Affairs & Sports 

	

ITFR—cf Ti7-,m 	Government of India 

Ref: NYKS/PERS:En1p./07-I643/02 
	

Date: 19-1 2-02 

The Zonal Director 

Nehru Y'uva Kendra Sangdthan 

GliNvallati (Assain) 

Sub:- Forni of Pension Papers and No Dues Certificates of Shri ('.1cillelli Sangina, 
Ex. YC. NYII..~ , Tura- reg. 0 

Sir, 

I am forwarding here N ~~ith the form of Pension Papers and No Dues Certiricales of Shri 
Clement Sang-ma. Ex, W. NYK. Tura which is'to he filled, Lip by the Shri (1ement 
Sangma and returned to N)"KS. FIQ, New Delhi through prop 

. 
er channel ii -ni -nediatcly flor 

f1irthcr necessary action pl6ase ~. t 

Depifly- Dircclor (Pt-r -sotin(A .) 

CC: 
0 I'S to DG, NY'K.S. New Delhi 
0 PS to ED, WKS, New Del.hi 
4 Director (FB&A), NYKS, HQ. New Delhi 

Youth Coordinator, NNYK .. Tura 

Slui Clement Sangma S/o Sh. Aron Sangina. Proper Chaninari. P.0 Giandniari. 
TUra, \Vest Garo Hills IN4e0halava. 7Q4002 

Office Order/Personal File. -  

36) 

-~ -U;g) -i f~, f~IM, ';fl "QF -1100J2 	 33192529 ~t-iru 	 11131 	71fim, 
Ead P1070, 11)diro Gandhl Indoor Siodium, New DOW 110 002. Ph. : 3,3~2341, 3392529 Fox 91-1 1-3392539 

,-;ram : Yuva Skakti, E-m ,,~i! nyks@n;asd1O1.vsn1.ne!Jn 
Visit our InfrVr%-nc- .t wc,,b site at 

t 
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UNEXURE -:7, 71 

o(Yo011, AIf 
Gover"ME I it C)f I"")  

Tht,  

0; 0 0, 

oc. ~ ()/200` ill 0 . 

-iov, V-j"k, 

	

to ~ 11 	 110 

INS 	mid 

-Ise 
This IS  i't Nk 

vo
. 
 Lt. 

Cop\,  10, 	J)! ~ 	~ )(j 
PS LD 

o". il IN ,  A) 

Sh 

1 10002 
:oium. r~ ev-, 	!0 0 C. 2 P 1). 

East pl aza,-Indira Gandhi If)CJOQf S*-c 	 .1  -i c, 	 'ID .-'qn: 	: 

Grom 	
..,o 	

e--iric~Uci,orrg 

Vi s it ou r Jr)ternet web site at httP:11 .vq\1'1  ~Y-['lyl 
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IN r_ 11 A U a U V A 11*- r- A IJ AIA A IN U /A A H A IN 

;M1Z7Fr,7rTvR 	 gpity under the 

	

11 ri I ZMINIM 1,11i '_0Z-1 ti"FIR9 74 	Mir istry of Youth Affriirs & Sports 

	

1_11T_~Tl VTR7)17 	Guvernment of Indic% 

RVI. 	 20 "()()! 

, 
I  , 0 

Sh Clemem Swipm C.,  
SA ,  Sh Awn S-misiimi 

Proper Ch"Illilmli 
P.0- Chamimi-i 
Ttim, West Gavo Hills 
Nicidwil;iya 794 00? 

Rc~ Relegse  ofl.)vovisloi)(11 Pewsiqii flor III,, mow ]I of N*ov'02 

Sir. 

Fmclo,scd please Cmd hercv.lih rx) iio7o(, 4;t,,; 	 Dck:'f?_' 101 Its 12.11~ . 
1 1 1~Nv..Slomll pew-lov. I"'r Ibe 

The bnm"' Upoithi.; 

	

Perision I Pro 	 I it I 

Medw,fl 
.......... 

Ack- iiowledumelit (if this 11,1VII'lent 11mv kindiv bc..SCIII lo INS A)II ,  We 

Th'Id-ilig pil. 
Yours sincelch. 

Atish G;mvnk 
ASSI. Acc ~ )11111" 011icer 

Eli& DD tici76656, 1-61. 

Copy to, /-0(1,11 Director. NYKS-Gm\iihioi 
Dy - Director Wei - I. '~ YKS.Nc%\ Delhi 

ZIR rn ZM '  --r44 	_I 1 C 	 W703 7~ 33;',Nloj tN~ 	 Tffq 	vftt 4~ 	 oD2. i7lnq . 33' 
East Plaza, Incli(c. Gar.dN Indoor Stadium. Isl ew Delhi - 110002.Ph :3:199703.3390904 FcY: (eI-II-1"3c?9866 

Gram : Yuvn Shokfi. E m3:1 . 	 nt-t it) 
Visit our Internet web site at http://www.nykr.-Indio.org  

Q_ * 
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.7 	
C' OF 	

:,Tin 
1h 	 XURE 

'I 	I A, ~i "T 	 R3 I U f U V A C E NJID,  P. A H G A T-,I, A, N 
n  Qp , ,7j., S  6r  

z,' 7,.T  Z:TT-4T,;-q 17~-T 3:4 74 '74'~qTTM-i O'YDIAII Affairs & Spris 
under Ov? 

1-TT-iTT of India 

NYKS/ 	PENJ 07 - j-(1-L(3--12002 	 C\, 

~~EIN 10 1 ~A IN TIIJIM. 

preparatioil of lli s/ lier pensiov papers '  the 1 ,611"mim', f'ormS ;Hll' to q&_-_L 	
- -1j)lC60f1 ilfld I'LlUln to Adimi 

I S'X':0fl ai mi carly &.1k". 

I 	Al orm 3 A'Qr detai)s ur f. ,lil y  (,I Co pi es) C1 

2. Form 5 (4 copies) 

-y family pensli on (4 cop i es) .3 Nomination for non- contributoi 

4.-. Nomination for D.C.R. Gratuity (4 copies) 

Application ',-cr drawl Of Pcilsion througli Public Sector Banks (4 copies) 

Application t'or C0111111UMLi011 Of pension (4 copies 

7.1  4 Copies ofPassporL size photograph (self & wife/ husband 1 O-i,'Cthcr)- duly attesicd 

Particulars of Hicight & Mark of Identification (Duly 11tested) 

SPCcilliell Signatures (3 Times/ -) coples 	dUly i1t',CSjCd) 

Deputy Direct (w 

C- 	
---------- 

~3Z x~,W~AT, 

	

Cast 11 ~ aw, Indira Gandhi Indoor 31cize rl,. 	
r) 	 r/ 	I 3j9YW16 .Giam : 'euva 	 ;n Visit our Iritorriet Wel.b. site C; 
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~71JVA, TKENDII A 	G AT IA 1 ~T "A 
'II%V;t G;wo JIHIS DiiSki(A 

Offic.c 	1.110 Di-sti-ict Y01101 coordfirl.-INI., Ttwl. 

Aii Atitoiinii)OLIS I o(ly m0cf-  tt)-- 
Yo I] t,  I] A "T'! iys 6",  SlIor(s 
Gol - crtilliv:11 	111(lia 

Dated at-  Turpthe 7th Tanuary 2,003 

Zo -ci a.1 1. L)., -rc.to,,3 
4 	Yuva I~endra Sangat- han, 

;D ~-­S'Pur, Guivi ,--thati- 6 

S -,ibj; -Form of Pension papers and no due Certificates o ,-  Shri Clement SangmG-L, "r,2. NYK,Tura- Reg. 

As per instriiction, I have personally 9cie and collecten all required 
informations regarding the above 

4 
rt -jentioned subject and the -same in four copiez- is forwarded to you for favour of 	kind 

4  

your 	necessary action. 

Some Of the Clauses in tthi? form are not fill-in by Shri C. Sangma as the J'eaaons thereof are given by himself in written allongwith his signature. Shri 
C. Sangma has already received his f4r.st  provisional pension. 

Thanking you 

Yourz faithfully 

(Dr; - Safa/ m D. Singh) 
D i strict Youth Co-ordinator, 

Copy totI. Sri Alwan Maslh ~, 	 Nehru Yuva Kendra,Tura 
Dy. Directoriper-sonnel) 
for favour of informa- 
tion 

-LOI)C' 

Balidiiig '(Neii- NIIDCOI)ICC)'I'Llra-7 11)4001 	03651-2262-3 
11',

' 
11  0111CC 	 DIsI)w. Giiwalm ,,' - 711006 Pli.: 0361-332987 .'Old 011"Ice 	EMst Plilz.-I, Nidh - a Gaiidl)i Iiidool- StIcImin, Nex Dell1i - 110002'1"ci, - 3379703. 
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of  —rl- 

Go%rC3--!!M, 2nt 	SCI-v 	U c~ the 

icil 	
LTJ  T(r 

Mato o-*! birth 	
iVA 

AV' 

UaLu 

S.  Calm-, 	z"S 	on ly 

----------------------------------------------------------------- 

S1. 	~Name of the 	Date of 	Relationship 	Init-- als 	Re;,nar'rls 
. 

the membercl, 	birth 	i L h tile 	of 

o f f ;  CC 
- - - ­  - - - - - - - - - - - - - - - - - -- - - -- - - - - - - - - - - - - - - - - - - - -- - - - - - - - 	

--------- 

2. 	 3. 	 4. 	 G. 

--------------------------------------------------------- 

14 qSzJ1  pm 
2. 	 010M 61.) ' 	

q. 7, 1i 7 
3 	qaItpky 0) , riGSompd.. 

4. 	~,7 ,  i 	 It,. 11 ~ q 
5- 	c)t-fi 	rd;,Aq~-u V 	 r 
G_ 	Ciuil~ku Dowd 

 
 
 

 
----------- 	 ----- ­ -------- ----- 	

---------------------------- 

iculars 	up: ­  tb-date I hextaby undertake to keep the above part 	
~ ' 	'  0 by notifying to the Head of off ice any addition or alteratiot-i. 

/,,AL L 

Place 	 Signazure or GovL_rn-_ -zn' 	ail 

Dated the 	7 ),~ 

Family  for tjqis purpose means family as defined 	Clal'- se 

(b) 	of 	sub-rule 	(14) 	of Rule 54 	of 	the C.C.S. 	(Pell 3ion) 	Rule, 

1972 

NoLo: - 	 (I. 	1 ­~wh wo 	"J)1.41 1 	1 	1 uch 	r, ~-J 	i V11 

judicially 	separatud wife,  and,  11w,1xind. 



by 	 -Q~L- -QJL)~ F, *,. ,-,-Qd 

thQ 	 o 

a) 	D t e of birLh 	 -E Y- 
4- 

0,3'; 	D a. t e. of 	ruot ire ment 

I 	Two specime:.n signatures 	(to be furnishe-d in a separate 
duly a ~ tesue,-A'l 	by a gazatte- d Governrn(:-.-nL 	servElYlk- 

S4 ZC~ 2. 	T'l-iree 	copioc, 	of passpor'-* 

Photograph 	wife or husband (To be attested b\ 	the 
Head of Of- f ice) 

rwo slip ~j sho-,.i.ng 	the part iculars of licight 	Ind. 

4.- 	Personal 
. 
identifi6ation 	marks 	duly 	attestd 	by 	q,  

gazctted 	Cjuv(~ I,"11111(2rlt 	ZIC'YWA11L, 
CIO')  C 

7 q Present address 
?- 

5. 	Address a.L:ter retirement 	 V f, 

Name of the Treasury or th.e Branch 	 r 	Vz 
of 	E").iblic 	Sect(';'r 	Daji;~ 	or 	the 	pay 	 I 
and Accounts Offic-c 	1 ~,hrough ~--, hj.ch 
the pen!Aon is to I)e drawn. 

ji 	(A 	Ail, - 	IY r, 
G. 	Details 	of 	Cho 	Lzi;li j. I y. 	iii 

Form 3. 

PIC-Ice 	.. .... 	 Siqna ~ ure 
Dated the 	 De.signatio TAT 	003, 

i-iinistry DepartmenL/Of f ice 

-------------------------------------------- 	 --------------------- 

1. 	Two 	slips 	each 	bearing, 	tl,.Iie 	left 	hzinri 	thumb 	and 	finger 
I impressions duly attested ii -,Ll, 	be 	furnishecl 	by a person who 

A 	-i. i s 	 If 	such 	a. is 	not 	literate 	enough 	to 	sign 	I 	name. 
Government 	servant 	on 	account 	of 	physical 	disability 	is b. 

unable to give Ieft hand thuii -Lb and finger i.mpre'ssions he may 
give thumb and finc 	 Ild 	Where 3er 	iiiipres5~ j.cns 	of 	Lhe 	right 	ha 
a 	C"overnment. 	 lo ~;I. 	I'loth 	Uhn 	hall(lfl, 	he 	may 	qivr~ 

113.,; 	too 	i lilt. ) 	(.)I 	 at.1*(!F;(;ed 	hy 
gazetted Goverlillielit 	s C,  rva I I 
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FORM 

IMU I'M 	 El!m~ -QLJ / IM  21zc 

-ke 	 s r I s n ari 	(and also husband's 
ui e i n t hc c a s e o f f e n i a 1 e G c. v t . 

PART I 

DaLe of" bir'.:h 	(by Christian era) 	T1 r 	 L 

Relic i 	 cga_~_ 

Permanent residential address 	 r 	0." kip gj i fl-r 

tillf:~ w.i.119 	vi.11a ~p~, 	town, 	diptr ,ict 	 01~ p ti t A 
and Stat_- c. 

Present or last a 	Lntmen t pp0 4 

including name of the establishment 	t(tL' /I- 	VJ S 7 	L L 
W 	Substantive 	 r'-diO, P~

Iehol)JIIIILIOI(, ~~ 

, i) Officiating, 	it any, 	 C e.-r .  

-ru r v r 	 A Date of beginning of service 
_T 

Date - of ending of service 

Total period of military 
service for wliich pension or 	 4/ 
gratuity. ~veas 	sanct-4 oned. 
Amount and nature of anv pgnsion/ 
gratuity received for the military 
service. 

Amowit and naturc of 	wy pensioji/ 
gratuity received for the mi. litary 
se):Vicc. 

Governi-tiont wldcr whicli sorvice has 
been rendered iii order of employment. 

Year 	 HIonLh 	 Day 

Class of pension applicable. 

Date on which action initiated to:- 
W 	6b,tain the 'No Demand Certificate ,  

from the Directorate of Esta ~tes 
-, d 	iii 	Rule 	57. 

asses!~ ,  'Ehe 	sel-jice, 	ZIII(J 	C-111olullic-11-3 
from the qualify ~ iic] 	for penflion 
-if, 	provid( ~d 	in 	Rule 	519 	; 	and 

the Goveri-ment- dues other 
than 	ulic dues 	rel'I"An t l 	I-C) 	r-he 
E,j.jloLjjjej-it 	of 	co ,,, t*. 	cicco;*timadaLion 
a ~ ; 	provided 	iii 	Rul(, 	71 	(1) 

 

 

 

 

8. 

10 

11 

1172- 

I 



Detail.,; of Ojjj i ss i o~ 

or 
d e E i c i e 	C-' 5 i n t 112 service 

L '~)Oojk wh -  c- I-lave been 	no 
vinder tije rul e  59 ( 1 ) 

15. 	Tol-- aj. 
service 	(for  t1le purpose o-f 
adding towa ~rds broken periods, 
R r"O"IL11 is reckoned as ~ nirLy 
days) 

Periods of non - qualifying service 
00 	Interruption in service 

condoned under Rule 28. 

Extraordinary leave not 
qualifying for pension. 

(iii)Period of Suspensioll not 
treated as qualifyi.19 

(iv) 	Any other service nou. 
treated as qualifying. 

To t a I 

C7 	Emo-*].uT110l1tF-j  
Basic pay 	RS., 

Stagnation inc R ~;.  

D. J? 

Total 

18. 	Average ejjjQj. kj n jLjj U S 
	 0 

Emoluments 	(luri.nq t:lle last: teil j,.O jj tj)s  0 ,,  I service 
---------------------------------------- 

PosL: held 	F rom 	I 

. 

0 	 Pay 	Per.,;onaj ()r 	pc3y  
------------------------------ -------------------------------------- 

0 	1 



2 S 
01 

r-  —_ , 
'2 6 ~ 

i-x La a casc where the last ten months sonle peri c ,' rmt to bc )--eCkoned for calcuicting 1-1,VCra~ Cje CTn01.UnP_IILS 
In 

- 

	

equ-11 period backward he.5 to be 	taken 	for 'aiculat J.'ri~l average emolume , t z  

T_z _L The calculat"011.0f average emolilments should be bas2d 
On actual lumber of days containcd In ?ach 

rI which f.? ,jr(ii 5 has been obtai D E,  t V, (3~ 	 ned 	J 
'j-0-  m the Cove rnmen t servant (to be 
btained eight 11--oriths before the 

reLix:ement Of COvt. -Servant) 

( 1 ) -Proposed pen ~jion. 
Vroposed vraded relief. 

( ,T4 Proposed death-cum-retirement 93-EILUiLy. 

22. IDate frol l, whi ch polls iol, is to com,11 nc  
e e 

2 3) Propor~ ed amoiAl-lt of p rov  i"A.011al pcmsion. 

if departmental or judicial proceedings 
is instituted against the Government 
servant before retirement. 

24. Details of Government dues 
recoverable out of gratuity:- 

Liconce Le e,..f or t i le a ll OLf ,,,_ Ilt:  
Of CyOvt.adcommodation (see sub-rule) 	J (2), (3) and (4) of rule 72. 

(ii) dues rcf erred tr,). in rule 

Whct;lacr nomination maa e  f- ol:  

DeaLll -'Cum-ret:irementc. qraLuiLy 	07 	PI! P 	C, Family Pension 195o, if applicable. 

Whether Family Pellsi011 191 G. 1  applies ::0 tile Government servai ,.LL and if so : - 

W eirloluments reckoning for the 
family pension. 
t: )10  ~IIIIQUIIU Of L110 —i—ami ly 
becoming pEIya I ) ,I.0  t o  t:llc- 	of 
the Govt.. -ervant, if cje ~.,Lj l  .z 	 _ r~, 
place after retireiumiL. 

before aLtai l l: ilq  -I le Ic  - o l ~55  
I J. g  L. 	_7L 	Years 	s 

Elf t:c--r at: t_-a -1 - 11  T ~'( i 	 o' 6- 5 -years. 

%I 



Popp 

and up-to-dziLkj d2LDils CA 	the faillily as 	sivell 
in Form 3 

S . N 0 	Na,,re of the member 
---------------------------------------------------------------- 

C! o f 	Relaujonship with 
ck the family 3: t Ii 	the Govt. 	Servant 

2. 

---------- ------------------------------------------------------ 

---------- Z -- 	
---------------------- 

--------------------------- 

4(0- 

0 I y 
r I V e IY'7 

I 
7.1 	7'C.,j(o,(U  ~" t-IOL ~ OL-VPC~ qq 

------------- 7 ----------------- -------- 	------------- 	--------- 

27. 	Height 	'i 

il 	ion 28 	T(b. 	 -11:)., s' 

P) ac(-' ~ of 	pa3mimit 	o f 794 ()L' Brml(Al 
of Public SecLor Bank or ULIQ 	j),ly 
and AccouiiLlj OUIce) 

Ilead 6f ACCOUlItS 	LU ~;hich pension, and gratuity 
are debitable. 

signamir" of the 
Head OL OfCiCe 



2 
- atiou of D-nsion Rulc:~ , 1981) (Co wntj I ~ 	 .,A~ 

0)." AILIPJAC11 ,1,10N FOR COMMUTATIiN OF VE11:31011 AM'P 1-12DICAL 

	

7' Tf, I - 7 —  — — - l'i 	MI APPLICA111T PEFERRE-0 TO 	RUL- 18 OF hX 
ICLS (CO',-IHUVICATIOII 07  1`11:SION) RULES, 19G1 

	

CIVIL 	11 

5 (2) , 9 (3) 	13 (2) , 1 , 1 (2) 	3.9, 2 0 (1) 	~ 2) and (3) , 
21(1) and 25 M! 

7c; be submiLLed in du -%~Iicatrl 

The 
SPACE FOR 

IAPH PHOTOGII, 

(H ~2re indicatt:~ the' designation 
and full address of the Ilead 
of Office) 

Subject :- Conunutation of pension after, medical examination. 

Sir, 

I desire to cowiute a 'fraction of my pension 
with the provisions 'of the Central ~ Civil Services 
Pension) Rules, 1981. An attest:od copy of my 
pasted on the application and an unatLested copy 
'1110 necessary particuldr- zare furni. ,.Awd be-low:- 

I - Nzw,,c (in Block J.~ . - Lers 

in accd~dance 
(Commutation of 
photograph is 
is enclosed. 

atht, ~ rl; ,, ;Iaillc! 
(also husband's name in tlic casc of a female Government ;e) -vant) 

Uer~ iqiiat-ioll 

Name o ~-' Office/Departinen t / f.; 4  n is L ry L 
in which employed 

Dal'o of birt:11 (by Christian 

D'aUe of retiremcnL 

Class if ponsion on which reLired [ ,see Chapter V 
of the Central. Civil Services (Pension) Rules, 19721 

. 3. Amount of pension aul:horised. (Indicate the attiount Iis. 
of provisional pension if full pension not authorise' d] 

9 . * FractiOn Of Pension proposou to be commut:ed 	R sc . 

e 



DeE;i 9nat 	-;'of 	the Acc 	its officerk-:Ilo authorised 
Pe:-1 ,3_iCn `cn 	 a~ ndj datc Of Und th 

0 C--.- r, t 	U r (I :~ 17 

ja 	 authority f or payii_ ,_ 	S 

az) 	Troa!~ ury / Sub -Treasury 	( 11 c"lle 0,11u 
("Inu ry /:3ub- T rca , ~ 11;­ 	to !~)C of 	Liv-, 	Tr ~ 

i-  I ld i c a L_ e 

Branch. of 	t:he ANCALionalise"! C-a- 
c 0 i r. I I ete postal address 

i) 	Bank Account No. 	to %,;h ,'c'h --- -.o -, Lhly rcnsicil 
is 1)eing 'credited each 111or"C-il 

(c) 	Accounts Office Of the 
milli s try/ Departme n t Office 

3.2 	Approximato' 	date from .%,hich commutatio.-a is desired 

-ct to have of tc 

13~ 	The ainount'of pension alread y co-m-n-tuted, 	if 

any 

14. 	Preference for station where medical 
examination is desired to take place 

SignatuLfe 

Ir  

(L~,o-,- Lal_ 	Address) 

Place 

Date 

----------------------------------------------------------------- 

Lraction of th~e atnOunt 	Of The appli6anL should i'ldic ,'Le the '. 
-) 	which 111onthly pension' (subject 	to -, 111aximu,m of 	one-third thereo f  

he desires to commute and not the aimount; in rupees. 

Score out whicl-I is 'lot applicable. 

MIULC'd VIIUC-' 	 .11 be 	made 
NOIT, : - 	The payment: ol:  cm 	 Sh  

is 	being 
Uluough 	disbursi.11C] 	 CrO111 which 	pensioll 

rju j- 	 to draw 	t;1je 	commuted value 
authority 

-)ew 	-)o which 	 s bc: i 

------------------- 	------------- 



I-A 

'cc 5(2) 	3- 2 	13 ( 3 15 ~ 3'1  

f or 	Coil,,,,,,, U aL io ,- 

	

-Fractioll 	OL 
3-011 	Witlloul: Medical 	 applica;-L ":1.1at tile Payment 	t"-,2 vaiuo 0 1-  P2110'oji slIOU16 3. t 1 'r-ugh the Pension pay,.ne.-lt Order. 

duPliccltc' at: least 	11--onths before date' of retiremenL). 

indicate the desiqna
~tion ~and full address of the 

Head Of Office) 

N. 

Subj ect 	
Cc Mutation of pension without medical 
examination. 	

V-1 
Sir, 

I desire to c 011ullute a fraction Of MY Pension in accord w,',th the PrOvirionq*,of the Central Civil S L- rv i.ces 	 iADO't Pension) Rules, 	 (COIrlmutati6n of 
below: - 	 1981. The necessary particulars are furnished 

. 	Namo (ilI Block 1(2 ,Lte-rs 

Father's name (and also husband's name 
in the case of a female Govt. Servant). 

Designation 1 

Nam e of Office/Deptt./flinistry in which employed 
------ S. 

.. 
Date of Birth (by Christian era) _ 	

I 

PART I 
­ 	

The 

6. 	Date Of ro-tiremenL'OIj suPerall"Uation or 
011  the expiry 01"' extension i'll service 9ral'Ued under Fiz 56(d) 

of 	
Propotiod to 1DU C0111111ULed 

Dishurgjr)q 	 f rom wiijoj, perlp  i oll  ip 



rA 

Treasu7-y/Sub-Treasury (Nalne and Cu:-, ~plcte 
adidj:ess of the Treauiy/Sub-'fre7 , ,,,ury Lo be 
indicate(j) 

'b) W Branch of the nominated nal-iona",  i  sed 
]-.),-Lnlz with complete postal F.ddress. 

(i i) 13-ank, ACCouIIL No. t*.o N,., hicli :ior.Ll l l v  
OCI 	 L. IlSi011 iS to be credit cd each nir'JaUl. 

kc) 	nCCOUIIL CA:EICU Or tJIQ' 
Office. 

L/ 

Si~~iature 

14 (C~ 
	

4 

Afrl-' ~ U- 
L C, 

(Present Postal address) 

(Postal address after retirement) 

Place 

Da t e 

9 

r 
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i t s! r --c ovt:?r ib 1 	a-, 	p er r I 	III -I 

Zi)  

f~( /1 

Cw&ft I't-ru %UAr!k aii,,44,ow  

0 



CALCULATIO- SHEET A 

(Important document. to be pre ~-,:~ -,-ved carefully) 
0 .  

llaim- of the Deptt. 

	

NZIMe of-  the pen 	 LI ~- kl L V LfV —~- 	 /V07  T P Sioner C(--Fmr--KIT 	 "j, 

Designation 
r 	k 
r;  

LLONZA , 
Date of.birth 	 r~Pr-"t7pr7 	/G ~2 ,) 	 (4tim 	I t ,;,  

4.- Date Of entry in the Govt-Service ' 	7) 11 mt~- 	I 

S. Date Of reti irement 	 rP K/  17 r- 7 -Z P  Vol 
G. Length-of qualifying service 

~ ,,reckoned for 	 - 	 /T. pension/gratuity tas indicated in PPO) 

EmOl'uments'drawn during 
the;last 10 months 

8 '- 	Average emoluments for 
pension'(as indicated in ppo) 
Pension admissible 

Calculations t~ be shown as follows 

	

2 	 --------- 
6G 

A.. 	'Whether opted 
of pensi 	

for commutation 

	

on 	 1~0 
Emoluments for gratuity 
(as indicated in ppo) (2) 	
Retirement 91-atuity admissible 
Calculation to be Shown as foll ows: - 

Emol'  uments for Family pension 
(as'indicated in ppo) 
Family Pension c1d"liss ible Calculations to be ShOwn as follows: 

Ord. Family Pens' loll: 
Enhanced Family pe ll ,,-i oll  

ll.;-PPO - NO 
Place 
Date 

a 

Head of Office .. 

Place 
	

COUI lLcI rsigiled 
Date 	

............ 

Sr. Accounts Officer 
NYKS, New Delhi. 



dLaval sat "aai= 
n T11C cl in ig-~= Qf mini2-= oa~ 	 andu -aix  &J, 	M e Af f 	-al 

aff R  7--6- d2IS& 11-th 

	

Np  F,1&123-L 	IL 

,4To 

The 	
5N 

A, 	CNO rz A- 	4 MC7A 	V 
1v 

f.r MT),jtZ,4  (7 ,aAipt+-L I N Tvcorz 941 1L~uk 

Sir, 

to draw my pension through public sector bank and give 
T.Ppt 	 to enable you to make arrangements in below necessary particulars 

this 'regard. 

1. Part-iculara  Of  aan$-i ~nr 

(a) Name 	 9~A  Af C-,  M A 

Pension Payment Order No. 

'A I 	T n  ; I 
(c) Present Address ~V; A  

2. -Partj~q~~  -9-f- -Pur)lic -Sector Bank  

T:-~:  ~(T Name* 

Branch where payment bank 5TAT E 	or- 1M 02:  A 
T 	WcAeRAIV04 

desired 

(6) Code of the Bank Co 

00, ONO 
3. 	Pensione r's Saving Bank Account 

number at the branch to which 
pension is to be credited. 

Yours faithfully ,  

10  Pensio -ier. 

Pensioner's specimen signature 

Place 

Date 

I 



FOR 	IN TREASURY 

Forwardedr'tb , the , Maiiager/Agent 
(Link branch of public sector bank) 

The, disburser Is half/both halves of Shri 
b 

bearing pension payment order No. 

is/are sent 'herewith., 

The pensioner'  has been paid pension for the period upto the month 

Pension 	due from 	the 	month 	of 

is to be arranged by the bank. 

Treasury Officer 
(wiltZh his seal) 

M 	Station 

Date 

1116 



Nomination for Death - cum-Retirement Gratuity 

,"When the Gov—­- 
I 	 Servant has a family and wished to 

. ,dinate one membler, or more than one member, thereof. 

I k~ hrl  C-_IE:PIr-AfT 9-MIA144 	hereby nominate the ,,,
person/persons mentioned below who is/are member(s) Of'my family, and --confer on' him/the the right to 

~ receive,­ - to the extent specified below, any -gmratuity and payment of which may be authorised by''the Central Government in the event of 
while in service and the right to receive on my death, my death 
extent 	specified 	 to the 

below, any gratuity which having become 
admissible to me on retirement may remain uppaid at my death:- 

---------------------------------------------------------------- 
Original nominee (s) 	

Alternative nominee (s) ----------------------------------------------------------------- 
Names and 	

Relationship Age Amt. Name,address Amt."or addresses 	with Govt. 	
or relationship 	share O,f; , . of nominee/ 	Servant nomi 	 hare & age of the 	gratuit .?,  inees 	 s 	 Y '~ of son persons, if payable 

	

V4 p tX.~,IVStpr gra-any, to wj~om 	t  
tuity the right 	

o each 

payable conferred on 
to each the nominee 

shall pass in 
the event of 
the nominee 
predeceasing 
the Govt. j Servant 
or the nominee 
dying after the 
death of the 
Govt. Servant 
but before 
receiving pay- A 	 ment of gratuity. 

---------------------------------------------------------------- 
w 	.1 . 	 2. 	 3. 	4. 	 5. 	 ~ 	6. ---------------------------------------------------------------- 

Fu ll 

. %k. 

This column should be filled-in-so-as-to  ------------------ 
amount of the gratuity. 	 cover the whole 
%%- 	

The amount/Share of the gratuity shown in this column should 
cover the whole amount/share payable to the original nominee(s) 

I 

IN 



T  -is nomina tion h supersedes the nomination made by me ear 
which stands cancelled. 

NOTE 	(i) ~ ` - The Government servant shall draw lines across the 
blank 	space below the last entry to 	- prevent 	tile 14~ 

insertion of an y  name af ter lie has signed. 
(ii) 	Strike out which is not applicable. 

Dated Lhis 	 d'a Y 0 f 	 199 at 

i E. ,  Witnesses, to signature 

2.' H  
4  

IJ 

Signature of Head of Office 

(To be filled in by the Head of Office) 

Nomination by 

Designation 5 11 -N"CrIt cc 
t 

Office 	~1 50U \IuYA-  kr::tj-PQA 	Tu IZA __T  

4. Signature of Head of Office 

Date 

Designation 

%6 



PAR'r I i 

(ACKNOWLEDGEMENT) 
VN 

Received from Shri/§mt-/1~wiia­ri CI-C- MEN -i 	 (name) 

-
,(designation) 

application in Part I of the Form I-A for commutation of a 
fraction of pension without medical examination. 

Signature' 
Head of Office 

Place 

Dated 

NOTE 	If the application has been received by the Head of 
Office before the date of retirement on Superaiin'uation, 
this acknowledgement should be detached from the Form 
and handed over to the applicant. If the form has been 
received by post,,it has to be acknowledged on the same 
day and the acknowledgement sent under registered-cover 
to the applicant. In case it is received after the 
specified date, it should be accepted only if it has 
been put - into the post on or before that date subject 
to. the production of evidence to that effect by the 
applicant. 

PART III 

Forwarded to the Accounts Officer 
(here indicate the address and designation) 

with the remarks that 

W 	the particulars furnished by the applicant in Part I 

have been verified and are correct; 

. (ii) 'the applicant is eligible to get a fraction -of his 
pension commutedwithout medical examination; 

(iii)the commuted value of pension determin 
* 

ed with reference 
to the Table applicable at present comes to Rs. 
and 



Rs. (iv) the amount of residuary pension and commutation will be 

2. 	
The pension papers of the applicant completed in all 

respects were forwarded under this Ministry/Department/Office Letter No. 	 dated 	 It is requested that the'payment of commuted value of pension:-may be 
authorised through the Pension Payment Order which may be issued 
one month before the retirement of the applicant. 

1 	 4, 
The receipt of Part I of this form has been acknowiqoged in 

Part Il which has been forwarded separately to the appli'Eant on 

4. 	Irlie comitiuted value of rension is debitable Account. 	 to Head of 

Signature 
Head of Office 

Place 

Date 

- 7- -1  

I 

N 

77 



"I  

PART 

SECTION  I 

Total period. of qualifying service, F-fo?x*- 
which has 

' 

been accepted for the 	To. grant of superannuation or retiring 
or invalid-or compensation or 
compulsory retirement pension and 
gratuity, ,,with reasons for disallowance, 
it any (other than , disallowance indicated 
in . Part I of this Form) . 

J-UA[r~ ) 0 73 
30 C e M C, e P, 

1@ Amount of Superannuation or retiring 
or"invalid or compensation or compulsory 
retirement pension or gratuity that has 
been admitted., ' *' 

3. 	The date-from which superannuation 
or retiring or invalid or conipensation~ 

or compulsory retirement pension or 
gratuity is admissible ... 

Head of Account'to which superannuation 
or retiring or invalid or compensation 
Or Compulsory retirement pension or 
gratuity is chargeable ........ 

The 'amount of --the Family Pension, 
1964, becoming payable to the 
entitled members of the family in 
the event of death of the Government 
servant after retirement ...... 

I J A IJ tt A Izy 

SECTION II 

	

1. 	Name of the GovL. servaiiu. 

	

'20. 	Class of Pension or gratuit ~'. 

Amount of pension allLliorised. 

Amount of gratuity autliorised. 

	

5. 	Date of commencement of pension. 	J 4N UA  R.  V N 

4-) 



r, 
V,  

1*1 Amount of family pension in the event 
Of death after retirement:- 

if death takes Place before 65 years Of age, or 
if death takes Place alter 65 years Of age. 

The amount Of.grade relief admissible on pens' 
	

4h 

The Government dues recoverable out of 	

-ion. 

gratuity before authorisi ng  i ts  
payment. 

The amount Of Casil deposit of  
Of gratuity held ov 	 the amou n t er for adjustment of unaSsessed Government dues. 

late,  on which 
by the Acco t tile pension Papers received 

un s  Officer. 

0 

C 

_71 



-SDI - 

CERTIFICATE UNDER FINANCE DEPARTMENT 
/I 	 Q,13-6654/F, J)ated 30th May$ 1951. 

LETTER NO - Pl 

-------------- 

of 
to  k. 

Sljould any amOLtnt whpthee
-  dLke 	) , c pss or overdrawal 

LW%re4LknCjed bolanceG of advances
'  Of payl 

I*o,.4;tnces or 	 travelling Allowancen on trans-4, 
er 

travolli' 1 9 'A 
11 aWanCe all tOLIr , 	

or ClUeS an account 04 

Car or cycle, House bUilding, etc; 
	 any amount 

J,Jotor 	 Se  oLt tstanding far recovery Of 

HL:JU5L' rent or otherwl 	 to pay. shall be called upon 

TAN 

I A 
Sign8tUre of the retiring, 

Government servant - - 

Designation and Department / office 

--------------------------------------------- 
---------------- 	

4-*-mtpd by 1 
Gazetted Government 

(I'll i r. 	dec I %rat i on 	ShOUIU be 

twry a' I t ) 

N. 	 . 



%4  

I)ec I arat i or,  froin' the 
Pensioner regarding non-receiPt 

of any pension of gratUity 

J' hereby declare that I have neither applied for nor 

i v e d . iny pension of qratUitY in respect 
of any portion a+ 

pplication and in respect of which 
5, e r v i C: (z i n c I Ltd ed in this a 
penis i on or grALL%ity is claimed herein nor shall I submit any 

i a,--A t i 0 n 
hereinafter without qUOting a reference and"' to the I 

Which (nay  h e  passed .  thereon. 

Govt. Servant Signature ,oT th 

r-v--~C -,I,  C007dinly N 1~ W 	
) 

) )Tuu. 

N 



A 

hereby ,-Vraonally testify to the best 	
'*—t 

'/ 

Or my knowledge and belief 
as..way.of claZificat on, regarding the non-entry of certain SI,Nos, in 

'_7  as 	SI V 	 ,A 
Y, 	v. speoujou and clarifications given against 

each 	as foll ovys 3- 

PensionForm 

Class.of Pension. 

.,'Fixation Vida Revised Pay Scale, rules have not been 
. . -`settled in"my favour up till..date t therefore classifica4b 

. ~ ion , cannot be'specified. ,Pmolumenta . of.Grat. 

SI-No-' 1 7 ,'& 	 Emoluments.of. 
Ministry & De gratuity can only be calculated after 

partment has granted Pay Fixation to me 
vide.the*Revi Bed PaY.Soale-rules. 

Sl-ITO,20 t ~ I.&,23- 	Th is can be calculated only after rization  vide Revis et 
and'2 6. 	 Pay Scale rules bas,b' Gen granted to me by the Departmint and: Ministry, 

Part'.II Section 10, 

­ SIXO.1.2 9  39& 	 Can be calculated by the Department after f ix&tja  ofnw  
Pay Soale'vide Revised Pay Scale Rules, has been granted. 

,Sloffo e  6 9 , 79 & 9* 	Pensioner still livin  
To be,.calculated by-the - Department after Pay Fixation 
yide Revision has been gr~nted. 

Applics, tion.for drawal of Pension, 

b-) To be filled up by the Dapartment after Fixation Vida Revleion.has been granted. 

LC 
t  ZI 

Clemen 	
an 

FIx-YOuth Coordinator, 
Nehru Tuva Kendra, Tura, 

' Test Garo Hills,Megbalaya, 
794002 

Specime.n,qignatuxe of Shri Clement Shangma 
...Ex-youth Coordinator, 

Nebru Yuva' Ken drajura, 
West Garo Hills Meghalaya, 

Specime 

2 

Signature Attested r- 
i 

i 



hereby. reTpo~allY ~astify to the best of - my knowledge and bel icf 
as vay - of clarif joation, - regarding the non-entry of Certain Sl.'Mor, in 
ren'sion P orm" -7,  as per SI.No. speoif ied and clariries-tions given against 
each . as foligus t- 

	

rc'nalonFerm 	7. 

..,Ciass*  of  Fen ~ icn. 
Sl.~Ios. 1 -2 	-13. 	Fization , vide Revised, Pay Scale rul08 have not been 

settled in my favour up till date,thereforc- clasuifica4b 
tion, cannot be specified. of Grat e  

Sl JTO- 17 	 Emoluments Of gratuity can only be calculated after 
Nii n i a t ry & r-cT.-rtnent has P,,Yanted Pay Pimaticm to me  
vjAn +1­  R --t -7 'D 	P .0 	Uj cale rules. 

SlXo.20,;.1  1 	23. 	This ,  oan bo calculat0d orly , rlfter Fixation Tid e  Revis d 
and 26 

1 	 Pay Scale rules has been granted to re by the Depaj~tmdnt 
an (1 1: in i a try 

part  , _11.- S  ecti'or~' -I,' 

3o& 4.' -Can-be cr-10'alated b.v -'the'Department after rixat :b ofmy  
';ay Scale vide Povised Fay Scale Rul e s lies LoEp imanted, 

79 & , 90 	Tansioner stjIl living . 
To'be 'calculate d by the 

~ Dep~rtment after Fay Fixation vide Revision has been granted. 
Applicati 

 on 
 f  or drawal 

3100#1 	(b) 	 To',be'tfilletj up by 'the Derzrtrisnt after Fixation vide 
Revision has b ,~ un granted. 

WIT 
Clem"ent fjh,?,ngma 

?/,/ 63 

rf-TOut11  Coordinator, 
Vehru 7wri Xandra, Tura, 
West V-a-ro JTJjjFj Meghalaya 

7940-102 

	

Specimen Signature of 	Cle~ent Ghawzma 
7,x-~Yoljth Coordinator , 
ITebTu Tlzva Kendxa l 'Tura, 

riest Garo kUl:Ls tYeghalaya, 

pe0imen Signaturel- 

/ 
 VJY~c CL. 

	

coignatura -Atteste(i t- 	 I 

I 



Tel 	G361-5,G12137 
Fay 

2 - A SANGNITAN 
ZY  

Cf YouOl i.Jffairs spo;h. 
M-ky of 1-hur—n ~!n ~ mirce Devc.lopil ,,nni. 

of 111fi;:1 

1 006 

.1olmory 13, 2003 

The, Dcpwy Dirculor Olcrsn;wi) 
NCIII - 11 Ytiva t'Q11,11 - a ~;;IIIL"atlmll 
NOV Demli 

Form of,  p.,-Ilsioll J)"Ipt:rs 

RO'. 	Yours Ivile-r 	 did.1,9A.Z-2002 

Sir: 

V"'ith refcrenco lo thc .11)ove, 	1-mvc Co"ICCICd all 1- ~:qtlircd illf'ol-Inalioll as askcd f *()I' 
(1 - oill 	'S 11. 	CIL;Illclll 	 011 miph 	DYC. 	N'YK 	Tura 	vi (I (: 	hi.; 	Ict Ics . 	no 	7_1 

NY MA DN M13 NOMIANT652 and hmmamled lu y(m Im HIM nucessay awkni, 

Sonic or (lic clauses in 1hu Orm arc noi Win 	Shri C. Sangma a.(; llic reasons thercof' 
a Fu , 	 I ) ~ i ill h s s Pi -VC'n bY 11i"Isctt' in writtcn ;, ( m wi 	i. ignalure. 

Yours Faililfbilly/ 

A 
(N C Joshi 

/,mlal J)ircctor, Onvalmli"fillphal 

F.Ild: 1\11 pk'llsioll papers 

r. e- 

CC: 	RC. "Shillong Forin.1vi -nnition 
D'I"C '  Tura 1 ,61 .  in fill'In."'; i , -.I 
Sh. (". Salignia. F.x- Y(:. 

(-\-'I 7 1 T 
Eag 	ova lasm wMa YkA VOW womaji. WANT- 1 1  Pon W 	 VWQ" O'"j. 	1 1 11"446 nny . pp " gp:—  

1 6 	,,1 	1 1,, It I I (!,.%mc Uli I I irkwl Skubmi 1 :­ 9 1 ,  r I ,  I Io 002 V I, 	I I? WON 337Y7011 I I 	A I WAnuo 
Grow, - )uw SwOr u "Y 

Wt our Wcrmt v;c!) :3;1,r ~ 

It 6t 

rp 



-.1  

T* 

CF.NTRAL ADMIN 

In the matter of 

Contempt Petition No-59/2002 
in 

OA No. 396 of 2001 

Sri Clement Sangma. 
.... Petition&. 

-Vs - 

The secretary to the Government of India, 

Ministry of Human Res.mces Development, 1. t1w 
(Department Of YOUth AfAirs &'$ports), 
iiew Del1ii & Ors. 

Contemners/ 
Respondents. 

.AA AFFIDAV- ~r-I&-CPPCG1XI0kj 01q BEI-IA12 
OF RESPONDEX NO-3— 

I, Jamin Tayeng, son of 10te -B , . T 	g  

aged abait 	years,by occupation Govern "nt Service, me 

residing at Shillong, do hereby solemnly affirm and say 
as f ollows * : 

That I am the Chief Secretary to the Government' 

of Meghalaya- since I assumed charge as Chief Secretary on 

21-12 .200 1. 1 have acquainted myself with the facts and 

circumstances of ,  tka instant case. 

2. 	That I have received a copy of the Contempt 

Petition .No.59 of 2002 (hereinafter called the Petition) 

and having perused the same.1 have under--,tood the contents -
thereof 

& 0.2/- 



2. 

That I deny the statements and submis-Sions 

made in various paragraphs of the Petition save and 

except those whiCli may be speCif ically -admitted herein 

in this affidavit. 

That with regard to the statements made in 

paragraphs 2 and 3 of the Petition the deponent states 

that as is evident from the (Xf ice Oraemr dat 
. 
ed 31.3,2.1990 

Onnex-ire-H to tiie Original Application Ao.396 of 2001) 

tjie petitioner retired from central Government Service 

w.e.f - 31.12.1990 after disposal of the spe'cial 
. 
Leave 

Petitiron by the 1-Ion'ble Supreme Court 'whereby tjj e prayer- 

of similarly tituated employeeS of tiie Welfare Assocciation 

of the YOuth Coordinator of the &ehru Yauva Kendra, f or~ 

being absorbed as Central Gove-Mment employees was 

finally granted by the I-IOn'ble Supreme Court as stated 

by the petitioner in paragra ~)h 4.6 of the original 

Application No-396 of 2001 'Defore this 1 -10nible Tribunal, 

I-10w6verl' to tile extent necessary in this regard, all 
effort--- have been made on behalf of the Government of 

I-Ileghalaya to ensure speedy payment Of tile petitionerlos 

pension and pensionary benefits. 

5., 	 That in this connection it may be stated that 

the petitioner, Clement Sangrila. had been for some time 

in Government Of Mleghalaya, Service lOng bef ore lie was 

absorbed as Central Governrilent employee. However, a 

letter dated 1-11-2001 was addressed by the COmmisSioner 

* & * *3/- 

'jj 



  

P 

 

and Secretary to the Governmeilt Of Meghalaya, 
De partment of Sports Youth Af f airs to tile 

.Accountant General, Meghalaya, Who was requested to 

furnish, all relevaAlt documents concerning the 

Petitioner, to the Government of India, Ministr ~7' 0 
1 

 f 

Human Resox ce D 
. evel0l.-,Ment Departm,_.nt. 

That .  J ~,-j response to -tile af oressaid letter 
dated .1-11.2001 addressed by the ConTlissioner and 
Secret6ry, Department Of Sports and y,!xjtjj Af f airs, tj ie 
Accountant General re 4~pested tile Government to f urr*i 
certain detai is with re ard to tjl' 9 	 e petitioner's 
service whicil were (1-1 117  forwarded by the GOW-mrnment 
Of Meghalaya on 10.12.2002. 

7. 	 That tile statements made in garagra '-Loll 4 of 

Petition are not admitted and are hereby denied. 

That the su ':)miss i'Ons ,  made in paragraphs 5 and 
6 of the Petition are denied and tile said suj:)j. jjiss ions  

are not Correct;9 as alleged or otherwise in so far as 

the deponent is concerned. 

90 	 That it is sUbmitted that all ne ces-sary efforts 
to ensure _qpeedy  Settlement 

Of tile petitionerss pension 
were made on behalf Of tile Government Of Meghalaya -as soon 
as the matter Caiiie tc) the notice OJE:  the GOVerniment and 

there is no disobedience, wilf V1  Or Otherwise nor any 
violation -o.-LI--  any order of this 1-1 ,011 1 ble Tribullal by  til  e 
deponent or by any Officer Of the Government Of Meghalaya. 

4-. 



That it is k= respecI tfuiTy~*sul)mitted that 

-he facts and circumstances stated lhereinabove, under t 

this 1-Ion'ble Tribunal may be pleased to drop the contem?t 

I  >roceeaings against the Deponent. 

That the stat.ements made in paragraphs 1,2,3, 

are tr-ie to my Imowledge, those made in 

paragrapils 4,5,6 7 	being matters of record are true, 

to my information derived therefrom w1hiCh I believe to 

I-) e tru e and the rest are my huml:)le submissions before 

this I-Ion'ble Tribunal. 

And i sign this affidav 
- 
it on this the Id "  

day of =-'7Ld:)r-iary, 2003 at Guwahati. 

Identified by 

Advocate.  

E V 0 0 B N T 

Solemnly affirmed and deyClarea 

before lae by the deponent who is 

identified by Gmti. i3inoy'a Dutta, 

&a .7~dvocate, on this the 1 8 	day 

of Fel:)ruary, 2003 at Guwahati. 

- 
0% 

xQ0 lS.'JP 	st class. 


